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MR. DEPUTY SPEA.""&: There
have been occasions in (nis House
when I have had to adjourn the House
for filve minutes or so because the
Minister concerned with the matter
under discussion could not be present.
And therefore I do not want to break
from that tradition to discuss anything
where the Minister in charge is not
there. Of course it is not his fault
because nobody rcould anticipate that
we would reach this item so quickly.
It is not his “rult., And therefore, we
postpone ¢ . ..sion on this,

15.40 hrs.
OIL INDUSTRY (DEVELOPMENT)
BILL—Contd

MR. DEPUTY SPEAKER: How we
come to the famous. secret Bill, of
Shri D, K. Borooah and I do not know
whether we should.... (Interruption)
Mr. Shahnawaz Khan, a bulky man.
a prominent man is there; why don't
you see him

SHRI P. G. MAVALANKAR
(Ahmedabad): How did he know that
it will come at this stage?

MR. DEPUTY SPEAKER: Any
Minjster can take it up, it does not
matter. I was only going to say, this
is a famous and secret Bill and 1 do
not know whether we shall discuss it
in secrecy or we shall discuss it with
our tongues in our cheeks or in which-
ever way you put it. I think we can
take it up and discuss this....

SHRT S. M. BANERJEE (Kanpur):
Before that, let us have quorum. Sir.

MR. DEPUTY SPEAKER: Now, the
quorum is there, Now, Mr. Shahnawaz
Khan.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): Sir, on behalf of 8hri D. K.
Borocah, 1 beg !.a move:

“That the Bill to provide for the
establishment of a Board for the
development of ofl industry and for
that purpose to lévy a duly of excise
on crude oil and natural gas and for
matters connected therewith, be
taken into consideration.”
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MR. DEPUTY SPEAKER: 1 have
understood what you said. We see
the difficulty. The difficulty with me
sometimes is that I have not only
sympathy but also empathy; empathy
goes much more than sympathy. We
can read into the mind of a Member.
It is a fact that Shri Borooah has not
written to me. But, having regard to
the exigencies of the situation in the
House, I have exercised my residuary
powers to allow the Minister of State
fo initiate the discussion.

SHRI S. M. BANERJEE: If you read
it again you will find that it is a
further consideration of the motion
moved by Shri Borooah. He has
already moved it and so, it is a con-
tinuing matter.

MR. DEPUTY SPEAKER: 1 think he
only moved it. I do not know whether
he has made a speech. But, still, if
he wants to enlighten this House by
speaking on it. 1 think, we should
welcome it,

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): Sir, it was a very innocu-
ous Bill.

MR. DEPUTY SPEAKER: I it is
innocuous, why do you call ii ‘Secref’.
Secret is an unusual thing.

SHRI D. K. BOROOAH: It Is innocu-
ous in the sense that it omly wants
to impose a cess of Rs. 60.
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SHRI MADHU LIMAYE: I rise on a
point of order, This is most irregular.

MR DEPUTY SPEAKER' You can
make your point of order.

st wy fomd ;a3 s w7 g
¥ 1 Irem WP, fafrex we @
T F A owR o e & oW
SIATAT ¥ AUA 7 ALY § w41 AfwHT Wrw

T R cAfagr sfer atcond
T AT T ag Wt T, @ g A
AT T F4T GAT, T4 WIN FT FT WY 7

MR. DEPUTY SPEAKER: Now, let
us take 1t a little seriously, Now, 1t
has been a very unusual day. These
kindg of things never come frequently
to Parhament. I thunk that this adds
spice to Parhament. It also remnforces
that Parhament is the real House. You
have succeeded. I do not think the
Opposition has ever succeeded so far
as it has succeeded to-day. It has been
able o scuttle the entire Supplement-
ary Demands for Grants in General,
you have scuttied the Appropriation
Bill. you have als6 scuttled the De-
mands for Grants for Gujarat, you
have scuttled the Demands of Pondi-
cherry, you have scuttled the Demands
of Raillways, What else do you want?
As very very vigilant watch-dogs of
this nation, you have done your duty.
But, it has been very unusual. There-
fore, it was fortunate that the Minister
of State happened to be here. I think
he had some premonition or had some
dream last might that something would
happen and you might vole it down.
The who'e thing would have been
scuttled if he would have got a well
earned holiday. Let us take it this way.
In the meamime the senior Minister
has come: When the Minister of State
makes his speech and the senior
Minister comes in the meanwhile. The
Minister of State has begun his speech.
Then comas the senior Minister. Let
all‘ this be recordeg for poeterity,

2014 L85,
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SHRI D. K. BOROOAH: This is per-
haps the only way our names can be
recorded for posterity.

Sir, this Bill 1s basically a very
mnocous Bill, As the hon. Members
by now have known 1its main purpose
1s 1o impase a levy on the crude in
order to provide {unds for the develop-
ment of the oil industry in 1ts various
ramificatios, Before I go into the con-
tents of the Bill, I would lhike to bring
to your notice only one point which
has aroused some degree of, 1If I may
say so, doubt in the minds of the hon.
Members, namely, why this Bill intro-
duced as a secret Bill. As you kno
this question was gone
hon. Speaker and them
general ruling that this
ance Bill without being a
Sir, our rules provide for a
In fact, fhere 1s one preceden
was introduced as a secret
reason being if you had
tax and followed the regular procedure
of giving notice of three to four day
the people would have known that
such and such tax was going lo ke
imposed and there was some suspicion,
that partiallv if mnot wholly, there
would have been some evasion of this
tax.

.
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Ordinarily, that doubt should not
have arisen because o1l 1s mostly in
the public sector. Four million tonnes
of crude oil is produced by ONGC.
So, there was no reason of ONGC
avoiding tax. Three million tonnes of
crude oil 1s produced by Oil India
which 15 again 50 per cent Govern-
ment and 50 per cent Burmah Qil Com-
pany. There also the chances of
evasion are very very remote. But
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line into the refinery they could have
avoided imposition of Rs. 60 per ton
on 48,000 tonnes. I do not say they
would have done it but, Sir, there
was a possibiity. This could have
been done. There are various ways of
evasion of tax. We cannot stop all the
embezzlement by punishing people,
but we can plug the holes so that we
could prevent evasion. Therefore, we
thought, as a measure of abundant
caution, that we should take special
steps so that there was no risk even
a remote risk, of anybody avoiding
this tax. That 1s why, it was intro-
duced as a secret Bill The moment
it is introduced, immediately, collec-
tion of tax starts, so that there 1s no
time gap during which somebody can
draw out some crude o1l and put .t
into the refinery This 15 one aspect

We considered this matter very
seriously and we did not want to take
any rnisk. Even : a small guantity
was avoided may not be 48,000, but
10,000 or 5,000 it would have been
open for the hon, Members {o ask
‘Why did you not take abundant pre-
caution?’. It was only by way of
abundant precaution, this was intro-
duced as a secret Bill. Otherwise,
there is nothing secret about it. Tech-
nically speaking, it may be called a
secret Bill. This was done only in
order to avoid delay in processing and
bringing this Bill before the House.
That was the only purpose. 1 hope,
Sir, now it has become public Techni-
cally, under the Rules, we ma) use
the word ‘secret’:

So, B8ir, the main purpose of this
Bill, as I said, is to generate some
funds for the development of the oil
industry, in all its ramifications. 8ir,
this arises out of what the Malaviya
Committee had
should be a fund, which should be
generated by levying a tax on the
petroleum products. We thought that
instead of levying a tax on the petro-
leum pref@ucts where collection would
be more complicata® and the chances

-»

suggested that here !
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of evasion would also be more, the
best thing was to levy a tax on the
crude oil itself so that collection would
be easier and chances of evasion of tax
would also be ‘Nil'. That is why, in-
stead of levying thus tax this cess
on the petroleum products, as suggesi-
ed by the Malaviya Committee, we
are levying this cess on the crude oil
This ig the basic difference.

The second aspect is, how to utilise
this money, the amount that will be
collected on the basis of this cess.
Today, we are producing 7 millhon
tonnes or a little more than that The
amount that would accrue annually
would be Rs. 60 per tonne x 7 or 8

milhon tonnes How to utihse this
money” The Malaviya Committee
went info the question  The

really went into the question of
on shore drniling and they suggested
that Government should provide ade-
quatle funds for it. Sir. berause of the
prohlem of non-availablity of crude
ull and the high prices the Planninz
Commission made an  allotment of
about Rs. T00 crores for dnilling during
the next five years 8o, here 1s no
dearth of funds for drilling. But, Sir.
drilling meang on shore dnlling ot
shore drilling would also be accom-
modated 1 that. The basic point 1s,
the devclopment of oil industry has to
be undertaken in a comprehensive
manner because it is not enough if
we undertake drilling; it is not enough
if we undertake exploration, but we
must also draw the oil out of the holes
put it in the pipeline and then get it
into the refinery. Wherever we have
struck oil, we must also provide for
utilisation.

Therefore, we thought that this
amount, In addition to the Rs. T00
crores already made avallable to
ONGC, shoulgd be made available with
a view to utilising the crude that we
may be able to produce in this coun-
try.

I will give one example. Now we
are striking oil not in 8 very big way
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but in a substantial way—may be it have 1o flare the gas, wast-
might develop into a very substantial g it. I am sorry to say 1n

big way—at Galki. We have got a

well there dug In collabora-
Hon  with Russian experts, As
hon. members may know, a

Russian team headed by their Minister
for Oil who himself 15 an expert visi-
ted the site there ang said this 18

@ very prospective area. We
have struck oil there. The
daily production would be 150 ton-

nes & day The average in this country
for our wells 15 only 20 tonnes a day,
but here in one well at Galeki we are
getting 150 tonnes a day. Our expec-
tations are that we may get half a
million. than one million and, may be,
2 million tonnes also,

The problem then would be how to
utise the crude. It has to be carmed
to some refinery or the other. For that
ve need pipeline. As yYou know, the
Iresent pipehne irom Naharkatia 1o
Barauni carries only 3 mullion tonmes,
Su it you strike od in a big way, you
must expand the pipeline. 1f you have
lo carry about 8 million tonnes, we
need about Rs. 17 crores for expanding
the capacity of the pipeline by havine
booster pumps, then the crude has to be
ar-conditioned because n winter it
conceals (in Assam and 1t has to be
heated up to make i1t movable along
the pipeline. Where to find the Rs. 17
vrores? It is not enough to drill, We
have also to get the crude on to the
doorsteps of the refinery.

Then it may be that we will have to
expand the refinery capacity also 1o
utilise the oil. If members from Tri-
bura were here, they woulg have told
us that gas has been found there. The
Minister of Mining hag announceqd it
even before I did in Rajya Sabha. We
are getting gas 1,00,000 cubic metres a
day, natural gas. That |s enough to
produce 10 megawatts of power. This
is in one well only. We are drilling
more, How to utilise the gas? It must
be utilised in some shapeor other.
That investment will have to be made
immediately; otherwise we will

India, 1n Assam particularly, we have
becn wasting a lot of vur gas because
we do not have the resources or plans
ty utihse the gas. Today it is no
longer  possible to waste any
assct which 1s a product of the
petroleum industry.

Simularly, we are now striking oil
in Bombay High. There has to be
expansion of offshore drilling. Now

we are drilling  with only
one rig. We are going to
by one more, a big rng.  Other

vompanies are cormung there. The oli has
1o be brought to the share. We will
have to buy tankers to carry the oil.
If you strike oll, you must also make
arrangements or utilising it by pro-
viding financial resources.

Thereorc, we thought the utilisation
of this money should not be confined to
drilling, but the other processes after
o1l has been struck.

164 hrs.

Now gas is as valuable as eil. In
fact, in many West European count-
ries, they consider gas as more valuable
than oil because it provides all the re-

quirements of the petro chemi-
cal industry. In this mn_t:y.
we are producing fertiliser

from naptha. There are two plants,
onc in Nunmati in Assam and the other
the Gujrat Fertilisers where we are
using natural gas and converting it
into fertilisers. we use it ag feedstock
forfertilisers. Suppose we strike oil or
gas in a big way in Tripura we will
have to put up a petro-chemical comp-
lex and even a fertiliser plant there. We
are now drilling in Jaisalmer and we
may strike gas. What shall we do? It
has to be converted into fertiliser or
petro-chemicals. These contingencies
have to be provided for. It is not only a
question of drilling for oil or getting
oil: you must also provide for the uti-
lisation of ofl in all its manifestations.
Gas is one manifestation of oil. What
is the position today? Italy is buying
natural gas from the Soviet Union and
bringing it by pipeline. America is
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buying 1o a large way natural gas
energly from Algena, Great Britam and
France too. Japan 18 buying from the
Gulf greas. We must make arrange-
ments for all our products. Today we
are flaring very valuable natural gas
m the oil fields of Assam. It is a sad
sight for us to see.

The queston 18 how will the money
be utihsed? This money will be col-
lected and put into the consolidated
fund of India It will come under the
contro] of the Board and the Board
will use it according to 1its discretion

and cerfain norms which will
be fixed by the Government
Such expenditure will be

scrutinised by the Comptroller and
Auditor-General of India and his re-
ports will be submutted to Parhiament
every year It will thug be under the
financial control of the Public Account
Commuttee and Parliament

The Board will consist of thirteen
members Clause 3 deals with the com-
position of the board pot more than
three memberg to be appointeg by the
Central Government to represent the
Ministry or Ministries of the Central
Government dealing with  petroleum
and chemicals, two members to be
appointed by the Central Government
to represent the Ministry of the Cent-

ral Government dealing with
the finance; not more than
five members to be ap-

pointed by the Central Government to
represent the Corporations, being Cor-
porations owned or controlleg by the
Central Government engaged in activi-
ties referred to in clause (k) of section
(2) that is, production of fertilisers and
petro-chemicals not more than two
members to be appointed by the Cent-
ral Government from amongst persons
who, in the opinion of the Central Go-
vertment have special knowledge or
experience of oil industry, one gecre-
tary to the Board The Central Gov-
ernment will appoint one of the
miembérs representing the Ministry or
Ministries of Petroleum and Chemi-
cals as the Chairgan of the Board
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There has been o complaint that with
this Bil] the had abdicated all
powers. As regards financial alloiment,
it 15 only meet and proper that the
Mimster should not be there. I find
that in such matters 1t 18 better. There
are representatives from the Ministry
of Finance as well our Mumstry, there
are also flve represemtativeg from cor-
porations who have experience 1n
these matters such as the

ONGC, Indian Oil Corpora-
tion, Fertilser Corporation  of
India, Petro-Chemucal Corporation,

etc We have two petro-Chemical Cor-
porations, one in Assam and another in
Gujrat There are more corporations
of this type and we can have five from
them Two of them would be nomi-
nated by the Government of India As
a gesture to the working class, I
thought one of them should represent
workers One of the leaders of the
trade union movement should be inclu-
ded because I want that the workers
should be involveg in the development
of this country It is a question of ab-
solute social necessity In this country
the maejor part of the wealth is created
by labour because we do not have the
technology which the western countries
have Just 8 per cent of the people
grow the food for the entire people of
America and they export it also Here
70 to 80 per tent of the people are
engaged in  agnculture So in this
country we can develop only with the
close collaboration and cooperation of
the working class If labour theory
value has any application in any coun-
try, 1t 1s here Therefore, labour should
have a high place mn the management
of our industries

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta-South)* It should be a labour,
not labour leader Leader may be an
MP who may not know anything of the
industry If he lg unconnected with
the industry, he may even gpofl it
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the working class has confidence. My
eéxperijence hag been that labour has co-
operated with us and we have been
functioning without a hitch. I am only
giving an assurance here that out of
the two to be nominated, one will be

closely associated with the welfare of
labour.

SHRI NATHU RAM MIRDHA (Nag-
pur): You want Rs. 1700 crores for
expansion. But you are asking for only
Rs. 48 crores. Why so0 low?

SHRI D. K. BOROOAH: We have al-

ready been allotted Rs. 700 crores for
oilfields.

SHR] NATHU RAM MIRDHA:
When you need Rs. 1700 crores, Rs
700 croreg is nothing. You need so
much money.

SHRI D. K. BOROOAH: It is not a
question of allotment of money. The
capacity to utilize that money has also
to be taken into account. We will have
to builg up that capacity. We have to
build up mechanical, engineering,
drilling and pipe-laying capacity.
Therefore, whatever we can set our
heart to m the development of oil in-
dustry in all its remifications, we will
be able to manage within this. I would
like to hasten slowly. This is n
addition to what has already been al-
located. I wculd be grateful if the
hon. Members vote more money. This
15 only a beginning. I have to take
into account the over all picture, the
technical capacity, the possibility of
fabricating equipment, the possibility
nt importing equipment. If we find
we can go faster, certainly the House

would not grudge any money, because

this forms part of the strategy of sur-
yival. But, as I said, we must take
into ascount our capacity, which is
of a different pature our industrial

capacity, the capacity of man-power -

and varioys skills, becpuse oil indus-
&y is a very complicated industry

where you require from welders to
drillers.
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Therefore, 1 would sum up by say-
ing that our effort is to build up an
O11 Development Fund, to be adminis. '
tered by a Board of experts in which ,
the Minister neeq not be involved.
Secondly, whatever allotment of funds
1s there, it has to be dome according
to certain norms. Whatever money is
spent, it has 10 be audited by the
Comptroller and Auditor-General and
1t would be subyect to scrutiny by,
this House and its instrument, name-
ly, the Public Accounts Committee.
Therefore, I would suggest that the
hon. Members might consider the
accepance of this Bill ¢

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to provide for the
establishment of a Boarg for the
development of oil industry and for
that purpose to levy a duty of ex-
cise on crude oil and natural gas
and for matiers connected there-
with, be taken into consideration.”

There are two amendments to this
motion. Are they being moved?

SHRI C. K. CHANDRAPPAN (Te-
llicherry): I beg to move:

“That the Bill to provide for the
cstablishment of a Board for the
development of oil industry and for
that purpose to levy a duty of excise
on crude oil and natural gas and for
matters connected therewith, be
referred to a Select Committee con-
sistinpg of 15 members, namely,
Shri R Balaknishna Pillai, Shri
Jyotirmoy Bosu, Shri M. C. Daga.
Shri Darbara Singh, Shri Indrajit
Gupta, Shri Shahnawaz Khan, Shri
P. G. Mavalankar, Shri Shyamnan-
dan Mishra, Shri Piloo Mody, Shri
Priya Ranjan Das Munsi, Shri Vaya-
lar Ravi, Shrimati Maya Ray, Shri
Era Sezhiyan, Shri R. K. Sinha and
Shri Atal Bihar Vajpayee with ins-

tructions to report by the first day
of the nexi session™ (54).
A ]
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SHRI SHYAMNANDAN MISHRA
(Begusarai). I beg to move*

“That the Bill to provide for the
establishmeni of a Board for the
development of oil industry and ior
that purpose to levy a duty of excise
on crude o1l and natural gas and
for matters connected therewith, be
referred to a Select Committee con-
sisting of twelve members, namely,
Shri S. M. Banerjee, Shri C K.
Chandrappan, Shri Madhu Dandava-
te, Shr: Jambuwant Dhote, Shn
Samar Guha, Shri Niral Enem Horo,
Shri Shahnawas Khan, Shri Janesh-
war Mishra, Shr1 Aut Kumar Saha,
Shri Era Sezhiyan, Shr1 Atal Bihan
Vajpayee and Shri Shyamnandan
Mishra with instructions to report
by the first day of the next session™
(55).

SHRI PRIYA RANJAN DAS MUN-
SHI The hon Mimster said that n
the Board 40 members would be tak-
en out of which five would be repre-
senting the Central Government 1
want to know whether those flve are
from the technocrats from the Minis-
try or the general administration peo-
ple.

MR. DEPUTY SPEAKER He will
reply when he replies to the debatle

Shri Chandreppan.

SHRI C. K CHANDRAPPAN (Tel-
licherry): Mr Deputy-Speaker, Sir, 1
am m full agreement with the purpose
for which the Bill has been moved hy
the hon. Minister,

Broadly speaking, the Bill seeks to
st up an Oil Board and an Oll1 In-
uustry Development Fund for the de-
velopment of the o1l indusitry as a
whole in our countrv., Both these
are provided with a view to achieve
self-rehance in matters of oil and
other raw materials In the country.
But T am nol verv enthusiastic (n
welcoming this Bill because the way
in which this Bill provides for the
Board and ifs approach to the prob-

lems of oil exploration and oil indus-
try, it is not very much acceptable.

16.16 hrs.
[SHRI VASANT SATHE in the Chair]

First of all, the hon. Minister, while
speaking 1n the House hag made &
welcome assurance that there will be
representatives of the workers in the
Board which he 18 visualising to be
constituted under the Bill. But re-
garding lhe Board 1 have certain
doubts If the hon. Minister will be
able to convincingly explain, then I
will have no guarrel about it. Asz
regards the Board, as it 1s visualised
by the Bill and the powers the Board
will enjoy 1 have every reason to
believe that it will he a highly bur-
eaucratic set-up. It has got enormous
powers, I could have understood, if
in the other part in relation to the
functioming of the Buard the Gov-
crnment were more clear, then, per-
haps this danger of bureaucratic func-
tiomine of the Board could have been
avoiled, Bv that what I mean is
that the Bill seeks the development of
the oil industry a, a whole, while the
hon Minister has sufficiently explain-
ed that point, he has not emphasized
that there will he prospecling, that
there will be off-shore drilling, on-
shore drilling. etc. Apart from that,
he visualises the development of a big
complex of o1l industrv in our coun-
try which will take us to the goal of
self-reliance

I am not an oil expert But I try
to understand what happens in matters
of oil exploration in other countries.
He himesel? said that the Soviet Union
is one of the countries which has de-
ve'oped oil industry in a very big way.
Their exploration fn Siberia; one
can sav, it is classic In itself, the way
they have done it. If he has the chan-
ce to read the book called “Glimpses
of Siberla™ which is available in our
Library, he will understand how great
emphasize they have laid on the ques-
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tion of oil exploration, prospecting
and dnlling of oil, oll exploration as
such with all the other surveys. That
hus Juter proved 1o be one of the
mosl vital aspects of the development
of o1l 1ndustry. I am not underplay-
ing the other aspects of developing the
industiy, But, first of all, when you
plan 1o develop the oil industry, the
ol unlsation in our country, you
must be able to locate where the o1l
15 available, you must be able to
explore and dnill the place where oil
15 located. Only then the other ques-
fion will arise, whether you are going
to utilise the oil properly. I think, in
this uspect, this Bill 18  extremely
weak ‘That 15 my first criticism

Here, certain questions which may
rot be gtrictly relevant but nonethe-
less 1clevant should be brought to the
not.eer of the House You spoke of
the new attempts being made by Gov-
ernment to explore o1l. We a'l under-
stannd becuuse we have been hearing
Government's  policy declarations
every day In the recent period Gov-

ernnwnt  have heavily leaned
on the multinational corporations
for m1 exploration and pros-
pating  in our country It 1s

onc of the most dangerous as-
pects which is developing m our eco-
nom) hecause o1l plave a vital role
in the development of {he economy
as a whole In the recent perioq we
have wiinessed. in several parts of
the werid, a move against multi-na-
tional* in this field, Our friendly oil
rich tountry, Iraq. the countrv with
whteh we have deals in crude oil and
other things, has nationalised the o1l
industrv., That means, they have kick-
ed out the multi-nationals from the
oil scene [I1 created an uproar in the
internationa] oil world. But, strangely
enough it 1s jn that very period, when
the multi-nationals were thrown out
of the developing oil countries, India
has onened its gates and hag welcom-
e with red carpets the multi-national
corporations to our country. My sur-
prise Is this. Personally also, I feel,
the hon. Minister should not have
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been the person to lay the red carpet
welcome those multi-nationals to our
country. 1 tried to understand, within
the himutations that I may have, as
to what were the conditions under
which he was inviting the multi-na-

tionais. How ‘dangerous' are the con-
ditions? I would not use more harsh
words. 1 do not say you have leased

our country to the multi-nationals,
But it 15 very near to that Look at
the long term agreements—30 years or
even more, the Minister can correct
me. 60,000 kms. of Indian atmosphere
will be under the surveillance of the
multi-national corporations under the
agreement that you have signed. It
means a lot. Multi-nationals never
came for o1l exploration alone. It is
invariably and inherently connected
with espionage and sabotage. It hap-
pened in countries like chile. In the
name of helping the country develop
the economy, the neo-colonials, in the
shape of multi-nationals, entered the
econom). 1 must warn you, about
the experience of Chile where the
multi-rational Corporations were in
the field of copper. That experience
should not have been forgotien, But
the foregetting 1s very costly. 1 think
you have forgotten that.

Then again, coming to the Bill, how
15 11 relevant to the Bill? I under-
stand the Government will argue that
they went to the multi-nationals be-
cause they did not have the technical
know-how and the money. These are
the two arguments There, 1 say the
Malaviya Committee’s report was more
forthright and more correct in its un-
derstanding. They visualised the de-
velopment of oil exploration in a very
different manner. This Bill js drafted
basically basing on that report. Thev
said in their report was that empha-
sis should be on the prospecting and
drilling of oil. It is a fact and I do
not deny the fact which the Minister
placed before the House while he said
at that time the concept was only i0
have an intensive exploration of oil
on the on-shore and now what is add-
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ed 1s the off-shore driling and inten-
sive efforts in that line. There comes,
may I use the expression, the cat out
of the bag It is out because the
entire off-shore drilling has been sold
away to the multinationals which
should not have happened It will
not happen 1f this Bill itself would
have had another comcept, the con-
cept which was rightly stressed in the
Myelaviya Committee’'s report which
said that we should give emphasis {0
the dnlling, prospecting and other as-
pects of the development of crude
Here, by bracketing exploration and
prospecting with o1l industry, another
sin you have committed also and that
should be told to the House That is
the petro-chemical industry or any
other industry connected with oil It
1s just like any other industry hke
steel, mining or any other industry
whach can develop on its own legs It
can compete with their industnes I
will not agree with you if you say,
‘No’, It can compete on its own legs
and it can show the merit It can
present its case even before the Plan-
ning Commission with a claim. It is
an industry which is prospering. So,
it can claim money from the various
governmental bodies including the
Planning Commission But o1l pros-
pecting and exploration is not like
that I am sure the hon Minster
will agree with me when I say that this
is & highly risky venture, o1l explora-
tion, because you may explore in the
Arabian eoast, but no result But you
have to do that if you want oil and
you have to drill every possible sedi-
mentary basin or the possibllity to see
whether oil is avallable or whether
gsome little bit of crude or gas will
be available there The expenditure
ig inevitable The result is not certain
and there is so much of uncertainty
If you go by the experience of coun
tries which have developed their oil
fndustry, it is more interesting than
reading an adventure novel the way
tn which it was done ‘This aspect

hes béen Jost sight of

Az @ reault of that, what happened
now is that the ¢fl development fund
will be claimed by the petro-chemical
industry and various other industries
connected with o1l and only one of
the claumants will be the ONGC for

prospecting and exploring oil
MR CHAIRMAN Please conclude

SHRI C. K CHANDRAPPAN
Please give me five munules more
There may not be many speakers

What I was trying to tell was that
the ONGC wull be one of the claimants
along with the fertiliser industry, the
petro-chemical complex and all that
They will claim that they have made
wonderful pe ance and profit 1s
there After these are judged on
the basic of profits I am not costng
any aspersion on 1t What happens
15 this Even the Planing Commus-
sudh will ask what 15 your perform-
ance? What 15 the result? If they say,
we have drilled the whole of Arablan
Sea, no result, they will say, don’t
drill next year, no fund next year

That will be the gort of
answer they will get. This
sort of bracketing of indus-

tries with ONGC was wrong  But
this Bill gaive emphasis to that thing
The Malaviya Commuttee report
nghtly warned Government that it
should mot be done Lke that This
15 another point You talk about lack
of fund But whenever fund is provi-
ded, what 18 the result” We find
Government 13 keeping itself awav
from taking sufficient and proper in-
tiative I am not making any local
1ssue We feel very strongly on these
points Government should have tak-
en more programmes for o1l explo-
ration Take for example the Western
coasi, the Kerala coast. Just now
my friend was telling about Tamil-
nadu There are reports to Govern-
ment regarding possibilities of

exploration The same iz the case
Tripura also. So, that iz there.

g
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many claims are there. So many
possibilities are there. Government is
not in a position to spend for that, So,
the Government will say, we will give
you another priority, not top priority.
But my feeling is, most of these should
have been given top priority keep-
ing in view that you want primarily
crude oil, and visualise a stage where
we will be self-ralient in oil. If we
have enough oil then there are many
ways open to our friends for develop-
ing the oil industries and work for
their development.

Regarding workers representative 1
have moved an amendment to that
effect. But if you move an official
amendment to make it clear that there
will be a workers' representative, to
make way for workers representation,
1 think, it would be®™nuch more than
an assurance that you will be given to
this House, because, the hon. Minis-
ter Mr. D. K. Borooah is good._.He
has a feeling for the workers, I know
but may be, another Minister will
come, who may not have the same
feeling,

SHRI M. C. DAGA (Pali):
guest the Minister to include
clause in the Bill

I re-
that

MR. CHAIRMAN: 1 request you to
make that point when your turn
comes, your name is already there in
the list.

SHRI D. K. BOROOAH: So far as
that point is concerned.....

MR. CHAIRMAN: Similar points
may be raised by others too, You can
reply to all of them at the proper time
instead of replying every time.

SHRI C. K. CHANDRAPPAN: There
is one; amendment in my name, seek-
ing that this Bill should be sent to
a Select Committee.

1 know that with all the technicali-
ties that the Governthent is facing,
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they have put that Bill before us a
few days back. Otherwise it will not
come into operation and it will create
a difficulty. Considering the fact that
we are dealing with a vital aspect of
our economy. if we have a little more
study, it would help the Government.
We are not speaking in the spirit
of opposition for opposition sake but
it would help the Government if it
1s sent to a Select Committee: I do
not know whether the Minister can
concede that point.

Lastly, you may, in your reply, ex-
plain how You are going to eliminate
the bureaucratic functioning of this
Board. This is a point which I raised
at the beginning, Malviva Commit-
tee visualised a Committee., If this
iy done, the whole constitutional set
up of the Committee would have been
different. He visualised a Commit-
tee headed by a Member of the Cabi-
net rank. Here I am not saying that
this Minister or that Minister makes
a difference. It can make a difference
only if a bureaucrat sits in judgment.
Here the Bill seeks to create a Board
where men like the Secretary of a
Ministry will sit in judgment over
everything and I do not think that
will create a congenial atmosphere.

These are some of the reservations
that we have about this Bill and about
the purpose of the Bill for achieving
self-reliance. For achieving that pur-
pose, to set up a Board and also +to
raise a fund is a welcome proposal of
the Government. I hope that the
Minister will try to explain these
points, particularly, about the multi-
national Corporation at least in the
long run as to what ig his idea about
eliminating the Multi-national Corpo-
ration from the sphere of oil indus-
try.

ot forerre forg (w'wr): el
W, 7% wraw et dywaie fewr fow
W & vt ¥w frr W @, 9@ W
¥ w14 w7 § qray W, A wEQ R
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wha & aag & gQr A" aF
B2 ®7 {9 ATAA A Fe
Fgm | Wl T o g v @ fw
6 arE w7 FrEEe g A7 A E
geax da1 fF 7 qd qer Awwr A fr
T & "l Y AT & | e (#)
HF oo ogmgom & ff & wmdn
o faq &1 wadr Qe
7 FFar g fedt oAy s aw
g & et E At YT & iy
Nl ST ARt} W oA R
frdza &% Tgm fr e e ow
AT B IRALIA AT Y, AT A €T W
wrT 9 A WARw Hfow o ozm
T ¥ @A ¥ A ¥ o 7 o
7@ 1 71 A § Wy @ oAy
% 1 wwfrd 9o wolt wEew waATT % AT
T ama frw W xR ST A
e T R, A qede ¥ wrvwy dar
ot afafes ffm ¥ w @, o
F Tm TR faw w% | g oF
# e AT W e W AR e &
frr Srenrofer fe afz wg AaT W

¥4 qEtfirde ST wred &, o W
# a6 ot & fad arfe g qy wieen
art fe gamew A gat I @
W XF A & AT ®) IT 7 T I
FT AT | T wrw Fur w19, @
ITRT TRATT WY ARHAT QAF A
T T ¥ | WA qEw A fabr
frivifen =& b wgdom & & & 517
fgw Tt ¥ fotamefew W g )o@
T 97 & famfaen & o @1 wae
T 97 FTH F7AETA A0 F EER
G o | xgledy o WA
3T W A g A A AvE w9
&1y =7 *[rfgm

awmfr mgEa ww W/ W1 &
AT 7 qEAT AT W P A
fa &t 71 (o) 7 & 1| W7 =
(6) ® w7 a7 7 7q7 & fr foaaem
AT &% gH ATE T 97 F0 AT TyROEz
FT F € T INT IART AT fEET w0
OFXM T7 q4%7A ¢ 1 wwT 77 fzUr A2my

4

“(a) making grants on advanc-
ing loans to any o1l industrial con-
cern or other person who i engag-
ed or 15 {0 engage In any activity
referred to in clause (k) of section
.

T WT AT (2) & 7T (F) w7
afay AT v qrg o) 97 faar # fr
firsit Y smedz shefaoque ), 31 gygs
T FH AT § I9%1 AW a7 Sy
fosr s wlr R W o ar
1 ¥ fe W ot 77 v vy may
GO LR -
¥ W GAT w7 X ¥ Wy ¥ Ay
T AR AT I o -
wiafa o 8, ag @ ¥
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T e adefar o g

ok gy wfan Wi 4% Svw OF QRE-
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g Ewr AT 3 fmAwm A
T 3gE qar€ W @ ar wwd
At ¥ IA ATE A TART W9 G q@w
arFm 7 OE Aww i|W g W
oy AT R AT AR s X & fag
WIS AT IR 1 W AT WY 4R
w1 & g Aarr § afer faw g3 w
7T &R & fAm gT 3951 A0 R E,
st 4 7 W AR AW ®F HY
Wl rzear W AT a4 R

raT feaham: &1 agr T A=
2 W O amE gEn g Wi
o7 Bt ifw wmar § diaT
WEIE | WE WY 14T ST 97 /A
WA A @A) AT T T & famner
7 wEgd & fmor ¥ grawer S@W
grag 1 Ao ATT W 06
g qt g oA & vy ar fewd
T A ® g, TWMAT A7 w7x & AT,
a9 17 {a5g gifz § o @ v
#frg . forrr & YT wraer dar
g 2 IaEc zmar e oft aEr w1
q&T Fawr a2 WA AdAT AW
AW TS IWT AT TAE 1 TR A
feer 2, fesft, Tt warq wawaT
wfr @ad s @A A A AL
IY AR SV AT &1 e
ferrr o ® fear w@mT 21 wEw
W3 N8 NN WY &1 @gr vl
O & fag @R & g d
9 A 7Y w0 v A P g, Ak
R ¥ faq, g $O0dT Wi

vfgr  @r &, w S wfge g
e &% ¥ or wwdr ¥ AT TR
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ST AT T A & )
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TEART  TERT §EF Ag AT qr |
ot ¥ & sgy g fe i Af favw
s ¥ af@ @1 Ffew uewr @y
e wifgy fs oa A7 W AR
agré oy & ar 9 (I w1 g
2w auAsr sma o fad, gEer
STaeqT wOwr £ Wi T
e 9 aar g wiEar § 9 WY
@z s S AT ww Dfww

wrex A€ F wWl AR aofead
W § ®rf wwEvd A gfere ¥ sy
af W@ & weed ¥ wfr 2w A
it & fest & forg woTT # WrAAQ
$q ferafotglalr 31 oF
N arw g ofEw & sl @
£ Wt W ax & F g A w0
ad 1 SENtAT 316 AG EAT 1 T,
dfamw o dfaeew aqr FEQ
fafrdre % amAT AT TE A @ §
g% wia 3w § AKATARC © FTATITY
a@t &1 w9 7 wiFaRe R Wi
Wy a7 & Mwer qfeedy §, Ty f

[}

wowt  fedadww ¥ wigg ar !
wEr WY WY TieAeAT ¥ wiewdw AN
§ agr weEr 7 gar §, nexy K
o e swdw

iy e2fem wAERT w1 9 qraETT
wr g1 I ¥ F3 Fa @ e2fen
FAET & WAL ZIT | XAg W AT A
grrr | =Rfer a¥de ¥ gEd AW
g wifgd, | owew  ad g
wifge | €2 fam SHEY ST AN WY 707 EEA
wifar &1 ag a1€ ¥ qr gr Ay [ngy
tq A arg &t oar §r e £
A ¥ fax Ay qend aifafm
g wifge 1 g9 A wrawt wifgr ar
fe efer #9er ¥ owwd S @A

T o= & wraar &1 § gndq §390
g1 femar 46 w17 T 9EAT
qT 7@ qUA WX KAT T ¥ qOOA
6 ¥ A faw B g AW W7

ot wTee Wo A¥ (Weiw ): TF
ot farer svar wa @, wEwr & @i S
g1 T 3w My agweer ¥
sy & wie g v g

41t 1s, therefore, proposed to
levy by way of a cess duties of
excise on <(rude ol and natural
gas so ag to create an Oil Industry
Development Fund This Fund
would be used exclusively to pro-
vide financial assisiance to the or-
ganisations engaged in develop-
ment programmes of the oil indus-
try mn all it aspects from the ex-
ploration for, and the production of.
crude o1l to 1its refining, further
down-stream processing.. ."
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v § fe e oeedlw F o sl
§ ST A ¥ % fag 60 WA =
1 a7 oAy § 1 ¥fer afy s
WA W F FG —A TR FWAA
TR §, WY madE ¥ T
¥ weie woht & forr § erder
oA &1 & W g fr wowie
wWh art ¥ fame s |

WI9F @ F a1 T g § —

“The Board shall consist of the
following members, namely—

*“not more than three members
to be appointed by the Central
Government. . ..

“not more than five members to

be appointed by the Central Gov-
ernment. ...

“‘not more than two members to
he appointed by the Central Gov-
ernment from amongst persons who
in the opinion of the Central Gov-
ernment have special knowledge or
experience of oil indusiry".

gy gy & e I ot & ek & & srorgd
& ey g—ag wedr I &, Wfew
K frel @ ? ww ¥ oy o vy
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“where an oll industrial concern
or other person, in breach of any
agreement, makes any default in
repayment of any loan or advance
or any instalment thereof or in
maintaining its or his obligations
in relation to any other assistance
rendered by the Board or otherwise
fails to comply with the terms of
the agreement with the Board or
where the Board requires in oil
industrial concern or other person
to make immediate repayment of
any loan or advance and the con-
cern or other person fails to make
such repayment, then

wE wa Wl #t gredtfed v &
m A a gy § —

“without prejudice to the provi-
sions of sec. 69 of the Transfer of
Property Act, 1882, any officer of
the Board generally or spetially
authorised by the Board in this be-
half may apply to the court for
one of more of the following relief,
namely:

“for an order for the sale of the
property—pledged, mortgaged, hy-
pothecated or assigned to the Board
as securily for the loan or advance;

“for an ad interim injunction
where there is apprehension of the
machinery of the eouipment being
removed from the premises of the
oil industria]l concern or other per-
son without the permission of the
Board”,

g o wfafaiy gofe wit &
fis oY off wfrrc W H qw o ¥
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9 a7 | fawre W Wi qg wh ®
ax ©1 ¥ Strar srfge )

X WA ¥ AT X W9 ¥ w7
t.....

‘Crude o1ll' means peiroleum 1n
1ts natural stage before it is refined
or otherwise treated put from

which water and foreign substances
have been extracted"

w v Fart ¥ aw g @
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TA 60 A A FT /Y FTAT WO
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The Central Government shall
appoint one of the members refcr-
red to in clause (a) of sub-gection
(3) as Chairman of ghe Board?
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why not appoint & person from
among the above who In the opi-
nion of the Central Government has
special knowledge and experience
of the industry?

afeT wrew wgr

“Not more than three members
to be appointed by the Central
Government to represent the Minis-
try or Ministries of the Central

Government  dealing with petro-
leum and chemicals”.

What about these experts who
have not expert knowledge in the
industry?

uTT ATET E A ZINAT AT, AT wgA &
TR A ITT A AT | A AW
T g1 8- Afaw wred frar &

“not more than two members to
be appointed by the Central Gov-
ernment from amongst persons who,
in the opinion of the Central Gov-
ernment, have special knowledge or
experience of oil industry.”

g € woiiw AT & f& A7 9T F o
T A W | GF AT AT NG 7
T ¥ A7 _W© gy ¥ ¥ & HAT &y
feRuZvm T wrgd & for N W
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SHRI SHYAMNANDAN MISHRA
(Begusara1): Mr. Chairman, the
Bill even today has come almost in
a secret way, Nong of us was pre-
pared for this subject today but,
after the collapse of some important
items on the Order Paper, it has
descended upon us much too sudden-

ly, probably to the advantage of the
hon. Minister.

SHRI D. X. BOROOAH: To the
disadvantage of the Minister, be-
cause he wag not here.

SHRI SHYAMNANDAN MISHRA:

In the first place, I woyld like o sey
that it s against the recommerfations



Oil Industry
(Dev.) Bill

15y BHADRA 11,

of the Review Committee in a very
important mafter. The Review Com-
mitteéé had recommended that a cess
be levied on petroleum products and
that all the accrurals from the cess
be transferred to a national fund for
oil explorafion., That was the spe-
cific recommendation of the Review
Committee. The rationale behind
this special fund for oi] exploration
was that in this industry there werc
high risks and uncurtainties involved.
The risks in other Industries are not
comparable. But it beats me why all
these things are being lumped to-
gether indiscriminately. Why should
there not be a specific fund for re-
search and development in every
industry? That is what is done when
there is a good progressive manage-
ment for any industry. Of course,
oil exploration stands in a differcnt
category and on a different footing.
It 18 a special kind of industry. If
it has to stand in the queue, compet-
ing with other claims, it is obvious
that this industry would suffer imme-
nsely. and the future of o0il explo-
ration in the country would not be very
promising. We attach, naturally., a
great deal of importance to the deve-
lopment of oil in our country

The second thing that strikes me
is that there is much less in common
amongst the industries that arc being
joined together almost in a kind of
forced marriage. What is the com-
ality between exploration, refinery,
fertiliser, pelro-chemicals, the chemical
group of industries? The only com-
monality is the personality of the Mi-
nister. But about that also. T am a
little doubtful whether he will have an
effective say as the things are going.
This is bound to affect every industry
individually.

0Oil e¢xploration is based on Earth
Science—Geology, Geophysics, Dril-
ling Technology, Crude production
techmology. The discipline or science
and technology required for refinery.
fertiliser and other industries are
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completely different. To put these
dissimilar things in the same basket
would, to my mind, be doing a great
deal of damage to all these industries
individually. One would not under-
stand the other and yet have a say
in the other. The member concern-
ed with one industry will not know
what the other industry is about.
Yet, he will be poking his nose into
the other industry. So, an ignoramt
man would try to have his say in an
industry in which he is not coencern-
ed in an expert way. Therefore, my
submission would be that the hon.
Minister should think even 2t this
stage whether this kind of a forced
and disparate marriage should be
brought about of all these industries.

There seems to be the Holding
Company idea in another form. It
may not be called a holding Com-
pany as such. But In essence, it
represents  the Holding~Company
idea. It is the SAIL many times
over. We have had the taste of SAIL,
our experience with regard to SAIL
has not been very happy. To say the
least. it has acted in the least bemne-
ficial way so far We have yet to
see the result. The same person
happens to be the Head of the SAIL
and the Secretary in the Ministry.
The Holding Company idea is good
on the whole. Tf one asks me whe-
ther the holding company idea is
good, theoretically I will say that
there is nothing objectionable about
it. But it helps only if there are
other companics compeling with each
other. That is what happens in Italy.
There are other companies in compe-
tition. This would not be the ease
here. Therefore, if the hon. Minister
is adopting the holding company idea
in ong form or another, he has to
bear in mind that it may not work
in the same way in which it has been
working in countries like Italy.

Why do I say that it is virtually a
holding company idea? Its function
is so wide-ranging that it is nothing
short of a bholding company.
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Bill speaks of its power to dispense
“financial and other assistance” for
the promotion of such measures as
are in its opinion conducive to the
development of oil industry. Apart
from its wide financial powers, one
does not know what “other assis-
tance” means. So, its functions
are very wide-ranging and sprawling.
Therefore, I make bold to say that it
is a holding company idea and its
results are bound to be such as may
not be in the interest of all the
industries.

Then, 1t 18 clear that the stranple-
hold of the Board on the Companies
is going to be Total. I have no doubt
that by such an arrangement, the
flexibility in action would be wvery
much jeopardised It would be very
much a centralised bedy. Its am-
plitude for expertise and experimen-
tation would be curtailed. The auto-
nomy in management would be very
much diluled That appears to me on
the face of it when I go through the
scheme of this Board. This centralisa-
tion. therefore, 1 repeat, 1s hound to
stifte the voice of real men who know
their job, who know their husiness

It appears that the Head of this
Board would be again a bureaucrat
1 do not have a special dislike for
bureaucrats because a Minister also
seems to function many a fime much
worse than a bureaucrat 1 really
do not know whether the Minister
has, by this time, picked up sufficient
knowledge in order to make his in-
fluence sufficiently felt on the bureau-
crats.

So, with these few rumarks, 1 hope
that the hon. Minister would per-
suade himself to agree to the Idea
of the Bill being referred to a Select

The Bill requires a
much decper considerations than
what we are able to bestow during
the course of H.hours. It is rather

ridiculous that quring 1} hours, the
House shouid be expected to do justice
1o such an imporiant measure. I would
request the hon. Mimster 1o consider
whether he would, even at thig stage,
agree to the reference of the Bill to
a Select Committec.

SHRI B, V. NAIK (Kanara): Mr.
Chairman, Bir, I welcome this Bill.
At the same time I would like to
make clear my own mind as well as
that of the hon. Minister, so that the
fear of ghosts which this country has
been having 158 qispelied

My first point as about the cons-
titution of the Board as such. The
Chairman of this Ol Industry
Development Board, as provided n
Clause 3, is going to be your Secre-
lary or Jomnt Secretary or one of
these people who will be nominated
by the Central Government. If he
15 gong 1o be a member nf the Minis-
try, T do not see as to what arc the
disabling conditions today for him
to function effectively in the matter
of o1l exploration and development,
what are the handicaps, what are the
obstacles, that will be removed soon
after he goes on this Board a: a
nominec of the Government and
starts functioning as an extremely
good Chairman 1n charge of the
development of o1l industry. I have
neither any sperma. preference nor
any srecial dislike for hureaucrats
But the question 15 whether, in a field
like o' exploration, we should have
people who have come through the
enlire provess of regulated thinking.
Actually, oil is one such industry
which, cither in the East or in the
West, has been taken as n special
field or a sort of play-ground of these
people who believed in laissez faire,
free enterprise, except, as was stated
by Mr. Chandrappan, that the whole
of Siberian coal and oil-flelds are
being explored today—with whom
are the Russians collaborating today—
with the Japanese, With the
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Japanese, With the Communist

people. 1 do appreciate that the At a lime when we are dealing

multi-national corpuratiuns have
done almost a tremendous mschief in
the economic world particularly the
poor countries much more than the
hon, Member has contributed in both
the positive and negative sides. 1
would say thal they have dune it.
But, in which country? South

America. And through whom did
they do it? Through the Chilvan
Army. This country after all had

only been subjected by another
multi-national corporation. That was
calleq the East India Company, which
virtually, for a hundred years cou-
trolled this country, I have ro fears
about the capacity of a multi-national
corporiation or any Western company
tv play any mischief in this country.
As long as the Indian Army is what
.t 15, as long as the patriotism and
loyalty of our soldier, our sailor and
our arman 15 there to defend the
freedom and integrity of this country,
I am not going to be worried that a
General Electric Genera]l Manager or
an Exxon or Texas Oil Company,
these Johnnies will be in a position
io interferc with the Indian demv-
cratic processes as long as the people
like us, the hon. Members are in
charge of Indian politics. We hold
no fears about the Western capitalist
managerial talent trying to come ana
subvert it. We can tell them, ‘We
want your expertise, not your advice
and guidance as how to rum our
State.’

This ghost of multi-national corpora-
tions in this country has been over-
played. I would request you tu iake
special cognisance that the multi-na-
tional corporations are heing opposed in
this country not only by our leflist poli-
tical groupg but they are also being
opposed by the Indian capitalists
themselves. The Indian monopoly
capitalists and the Indian leftists are
united on this one ground that we
should have no entry to these multi-
national corporations in this country.

with the multi-national corporations,
Iet us also have a look at our multi-
Stale corporations in our own country.
1he amnount of mischief from State 10
Stale where the multi-State corpora-
tions 1n this country have been causing
1s immense. Under the circumstances,
if 1t 15 going to give us the capital and
know-how, import of technology—even
in that behall, we may not be wanting
--but 1t 1s the import of sophisticated
instruments, capital equipment and
machinery, as long as we can dis-
ripiine them, I should personally feel
very diferent about these multi-
national corporations, because when
we are thinking in terms of a sixty
crore investment, is it not a fact that
some of the oil companies in the
West have made 60 billion dollars as
their annual profit? I think Texacu's
nct profit is Rs. 60 crores multiplied
by so many times. Tt is nearly 60
billion dollars which gives a fantastic
sum of Rs. 35,000—36,000 crores of
profits. It is simply wunbelievable.
But it is there,

I would like to submit one more
thing for your consideration., Now,
the Arabs have come in this oil world.
Is there any provision for this Oil
Industry Board to make use of the
tiemendous amount of petro-dollars.
The hon. Minister has made a deep
study of these Arab countries. Since
they do not have the capacity to
absorb and they are not ready to in-
vest it in the banking structure of the
Western countries on the basis of
long-term investment and the Western
banking system is unable to absorb
them because the moment they draw
cheque, the bank’s fAnancial eondition
is in trouble whal are we going to
explore as a possibility of the invest-
ment of the oil kings and sheikhs.
There are tremendous amounts which
are accumulating at a fantastic rate.
Is there any scope for us in the case
of our investment whether in this
country or with our friendly Arab
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ceuntries? The Persian Government
or the Iranian Government has shown
interest in some of our projects like
Kudremukh for the exploration of
iron ore and processed ore. The
strategy of our economic development
will have to change. They have to
be given assurance that we will nol
do Mke what Col. Gadafly, the Libyan
strongman did, namely, taking over
the ofl industry, saying, we will pay
the bill when the time comen This
is the position. A country’s basic
policies are based on that country’s
own enlighteneq self-interest. Wt
ghould explore the possibility of in-
vesting of funds from outside sources,
This agadn raises another controversy
namely the gea-bed controversy. 1
had more than once tried to draw
the attention of the Minister of Ex-
ternal Affairg and the Minster of
Petroleum to this aspect.

Will we be hold m clearcut terms
what will be our compromise for-
mula? There are vast sea-bed areas
which lie within the sovereigniy of
particular country. That may be,
according to international law, upto
a distance of 1061/2 kms. Now
China has raised the controversy that
this should be exlended fo 200 kms
miles. It 15 no{ today's problem,
it i8 a futurist problem. Whether
we agree with China or not, the
Arabian Sea 15 considered to be such
a storehouse of wealth, that I am
reminded of this story in our purana
where it is said, the gea-bed is the
abode of the Lord of the Wealth,
Kubera. He has got his abode under
the sea. That is to say, the sea-bed
is lhe biggest storehouse and it is
going to be a storchouse not only
for petroleum but for s0 many other
things.

MR. CHAIRMAN: I hope you are
aed going into the puranic aspect of
somudramanshaon. as an oil explora-
%

mn V. NAIK: BEven that could

*The original speech was delivered
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be relevant. 1 prefsced my remarks
by saying thig is mnot present day
problem,; it is not only for the present
day, but we have to be relevant also
with all time to come and thus is
precisely whai my endeavour 18
today.

Therefore, what I am trying to
submit is that if the Chinese Sea as
well as the Indian Ocean and the
Bay of Bengal are extremely rich, I
think it would be right for this coun-
try to back up completely the Chinese
stand on the sea-beds. Otherwise, we
see here that our own Multi-Naticnal
Corporation would like to change this
and, there would be a tremendous
amecunt of pressure in trying to parcel
out from the internatjonal scene in
the world to see to it that they
become their areas of development.
In the latest Twentieth Century, later
half, they will be the henting ground
of the Multi-National Corporation.

I would now say that let us ap-
proach the Mulfi-National Corpora-
tion and the rights backed by them
tooth and nail at the UN. And let
us back China. Their position and

pusture  for a flexible response
depends upon our own national
interests, These are three things that

I want to urge on the hon. Minister
who, with hus detailed knowledge and
with his familiarity with the subject,
would be able to enlighten us at the
time of passing of the Bill.

I support this Bill,

*SHRI J. MATHA GOWDER (Nil-
giris): Mr, Chairman, Sir, on the
011 Industry (Development) Bill,
1974, 1 rise to express my views.

At the very outset, I would refer
to Clause 15, which provides for a
levy of cess ng presenibed in The
Schedule, The maximum rale at
which duty of excise may be collected
is Rs. 100 per tonne of crude oil and
Ras, 50/~ per thousand cubic meires of
natural gas. But to begin with, it
is proposed to reeover by way of a
cess in the form of a duiy of excise

—— —

in Tamil
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of Re. 80/. per tonne on crude oil
alone. If the creation of such a
Development Fund is so essential, I
do not understand why po cess has
been levied on the natural gas as
mentioned in the Scnedule. I am also
unable to understand why only
Rs, 60/- per tonne of crude oil is
being levied, while the maximum rate
proposed is Rs, 180/. per tonne of
crute oil. Is it the intention of the
Government to levy the remaining
amount of Rs. 40/~ per tonne of crude
oil at a later date by issuing a Noti-
fication behind the back of this
House? While 1 welcome the legisle-
tive effort of the Government for
developing oil industry, I do not
appreciate the manner in which the
Government have proposed to levy
the cess. The Government should
have been explicit with this House.

Sir, I wish also 73 point out that
Clause 3 refers to the estublishment
and constitution of the Board,
According to the provision, all the
Members of the Board are gomng to
be nominated by the Government.
The Government will be nominating
5 bureaucrats as the Members of the
Board. The remaining Members of
the Board will be representativcs of
the oil industry. Though in his in-
troductory speech, the hon. Mimster
of Petroleum stated that there will
be representation of workers on the
Toard, yet there is no specific mention
of this in the Bill. The entire Housc
would have appreciated if it had been
specifically mentioned in the Bill

wself. VA 0P } £

In spite of this deficiency, 1 welcome
wholeheartedly the proposition of the
hon. Minister in the matter of giving
representation to the workers on the
Board, I only wish that the hon.
Deputy Minister of Railways, Shri
Qureshi, follows the footsteps of 8hn
Boroosh and gives represeniation of
the workers on the Railway Board.
Shri L, N. Mishra, the hon. Railway
Minister, who wss just now sitting
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next to Shri Borooah, hus left the
ilouse., I am gure that almost all the
problemsg being confronted by the
Railways would be solved if Shri
L. N. Misnra gives representation to
the Railway workers pn the Railway
Board. I hope that such a happy
day comes abouf in the very near
future,

Here, I would like to make a
pertinent point, 1 would not be
happy 1if such a representation of the
workers 15 confined to Indian National
Trade Umon Congress, which is con-
trolled by the rulng Congress Party.
In fact, INTUC is just the ,labour
wing of the Congress Party. The
representation of workers on this
Board should be broad-based. Since
Shri Borooah hag made this pioneering
prcwosition, I hope he would aiso set
the pave for giving representation of
workers from recognisedq bodies like
All India Trade Union Congress which
also hus a large numper of workers on
its rolls Instead of hmiting workers’
representation only to INTUC alone, the
proposed Board should also have re-
presentation of workery from trade
union bodies like AITUC. Then alone
this Board will bear genuine repre-
sentative character of the worlers.

This Bill refers to the cess in the
form of a duty of excise. When il
1s so clear that the collection of excise
duty will constitute thiz Development
Fund, I do not know why the Gov-
ernment should fight shy of saying
that this is a taxation measure.
Nobody can dispute that this cess is
an indirect iaxation. In the recent
nast, we have seen the steep rise in
the price of petroleum produets.
While the upper middle class people
have stopped the use of their cars
bocause of the prohibitive cost of
petrol, the Government have got plans
to produce small cars and they also
give encouragement to the produc-
tion of small cars like Marutii I
wonder whether there will be any
market at all for these small cars in
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view of the steep rise in the price of
petrol I refer to this because, if as
a result of thiy development cess the
Plice of petrolecum products goes up
stll further, the country will be
wasting itg production capacily m
manufacturing small cars If through
this cess the ol industry develops
and the price of petroleum products
comes down, then some worthwhile
purpose would be achieved Other-
wise, 1f the price of petroleum pro-
ducts continues to rise, theie will be
less and less demand for petroleum
products, which will also indircetly
affect our country’s economic growth
I would hke to know fiom the hon
Minister whether any long-term plan
has been chalked out for augmenting
the indigenous production of crude
0il and for gradual reduction in thc
price of petroleum products

Here, I would like to know whethcr
the Government have got an (on-
crete plan for covering the entire
coast-line of our country in regaid
to off-shore prospecting of o1l In
Tamil Nadu we have the longest
coast-line from Madras to Kanya
Kumar: It 1s not enough that pro-
specting 1s done 1n the off-shore of
Bombay coast We should become
gelf-sufficient 1n o1l by prospecting
for o1l on the entire coast-lne of
country, especially in the long coast-
line of Tamil Nadu We should have
concrete proposals for reducing oul
dependence on forejgn countiics hike
Iran or Irag in thi¥ matter I want
to know what steps have been taken
m this direction by the Government

Sir, 1t 18 reported that this Bill 1
based on the recommendation, of
Malaviya Committee Malaviya Com-
mittee has also recommended that the
powers which are concentrated in the
hands of Oil and Natura] Gas Com-
mssion should be decentralised. The
Committee has also quoted the
mstances of Driling Engwneers having
to wait imordinately for the sanction
of the ONGC even 1f they want to
drill one foot mare n the bowels of

the earth Naturally this delays the
prospecting of ol withun the country.
1 want to know what steps have been
taken by the Government to decen-
tralise the powers which are now
with the ONGC.

We heard recently that o1l has
been struck in the offshore with the
help of Sagar Samrat. It 1s also re-
ported that two or three more Sagar
Samrats would be required to cover
the entire offshore on our long coast-
line I would like to know whether
this Development Fund will be 10 a
posution to finance the purchase of
two or three more Sagar Samrals, so
that 1ndigenous production of wml
tould be augmented substantally

In the end, I would like to hav: a
¢ ategorical assurance from the hon
Vimistcr that this Cess will not lead
to further increase in the pnice of
pettoleum products I would also hike
to know from hum whether the Gov-
ernment hove formulated any long
term programme for the development
of vil industry, sumultaneously with
the creation of this Fund
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*SHRI BIREN DUTTA (Tripura
West): Mr. Chairman, Blr,‘l have
carefully listened the speech of hon.
Minister wherein he was detailing
the objectg of this legislative mea-
sure. 1 have also heard carefully
the preceding two speeches of the
hon. Members belonging to the Con-
gress party. A few days ago the hon
Minister had given us to know about
the scheme of exploration of the oil
resources of the country with our
own resources. Unfortunately the
ideas of the hon. Minister do not
find a proper reflection in the present
Bill. T would like to say it very
clearly that the Soviet-Japan Coope-
ration is just one thing and keeping
in view the prevailng economic
~ituation in the country, it would be
altogether a different thing if we in-
vite the multinational companies to
our country for the purpose of ex-
ploration of the oil resources. It may
be that with the assistance of these
multinational companies we may be
benefited a little but in the long run
there is no doubt that our indepen-
dence and the nationa] interests are
bound to be put into jeopardy. In
this world today. no one bothers for
the weak The hon Members from
the Congress party have already
ctated that the members of the Board
which this Bill proposes to set up.
will not care for anvone and there
will be no direct parliamentary con-
trol on them. In these circumstances
we cannot rule out a situation where
thesse multinational companies will
d=velap and exert an all pervading
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influence and use these members as
their own tools and make them work
ugainst tne interest of the nation,
We have already even how these
multinational companies have gone
to the extent of changing established
Governments in the different parts
of the country and also how they
have succeeded in installing puppet
Governments into power which serv-
ed their own interests. 1 would
therefore, very strongly oppose the
views of the hon. Congress Members
who were trying to champion the
cause of the multinational companies
and | would urge that it would not
be a step in the right direction and
nol 1n nationa! interest In view of
all these, it would be prudent, right
at the very outset to be cautious and
to move carefully in this matter.
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Now, I would like to say a few
words about the provisions of this
Bill. Sir, the hon. Minister had
stated that gas has been located in
Tripura and that a Central team will
he sent there. I had a talk with the
Chairman of the ONGC. First he
said that he did not get the report
about the discovery of gas in Tri-
pura. Of course, there was a lot of
bungling in the administrative set up
of the ONGC in Tripura, and I must
acknowledge with gratitude that the
hon. Minister had taken steps to re-
move the project manager from
there The Chairman had stated
that the gas found at Tripura can be
exploited on commercial basis and
if it js done then the entire cost of
nil exploration can be met out of
that earning.

*SHRT D K. BOROOAH' Sn you
a1 e supporting the Rill.

*SHRI BIREN DUTTA: Yes. 1
=upport the Bill but while doing 3
T would like to tell him that some
orovisions should have been made in
the Bill which would have helped
the backward States of Tripura and

* The original speech was celivered in Bengals.

4 LS9,
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Assam, which are ofl rich, to
some positive benefit out of

ings that is contemplated in this Bill
but unfortunately no auch provision
‘is there. 1 would request the hon.
Minister that the difficulties of these
backward States, which contribute
in catering to the oil

financial allocations for oil explora-
tion etc. may be made in the Rules
when they are framed.

While introducing the Bill the hon.
Minister has spoken about the need
for soliciting workers' cooperation in
running the Board and he has cate-
gorically stateq that at least one
workers' representative will be there
in the Board and I must congratulate
the hon. Minister for this. Though
the Bill itself does not provide for
this, the hon. Minister will introduce
this provision through his own am-
endment. Now the question is who
will be the representative? Which
category of workers he will repre-
sent? These questions have also been
raised by my friends jn the Congress
henches. The whole controversy and
uncertainty could be eliminated if
it wag made clear jin the amend-
ment, the categories of workers who
would be eligible to choose their
representative to be represented in
the Board. But we are keeping it
vague. Sir, the hon. Minister has
rightly stated that sided by workers'
cooperation, the working of the
Board would become very easy. But
1 am gorry to say that the officials
of ONGC do not equally share his
view. Even when the recognition
is given to an union, the local officials
ignore it and create obstacles.

*SHRI D. K. BOROOAH: Which
Union you are talking of?
- «SHRI BIREN DUTTA: There Is
only on¢ Union in Tripura. They
#ave bien recognised by the ONGC,

§

Sir, according to an Oil India pub-
lication there are many areas in the
country which have prospects of oil
resources. In many of these places,
oil exploration work was taken in
hand but unfortunately they were
withdrawn just when a little more
progress, would have yielded posi-
tive results. This was s0 in West
Bengal and in other places too. 1
woulg therefore urge upon the hon.
Minister that he may please make
suitable provisions in the rules so
that priority should be given to these
areas which have been identified as
being a perspective ofl bearing area
and where preliminary work was
undertaken and make gsuitable finan-
cial allocations so that the explora-
tion work which remained unfinished,
are undertaken once again. and com-
rleted puccessfully.

With these words, Sir, 1 would
conclude my speech,

SHRI RAJA KULKARNI (Bom-
bay-North-East): Bir, I no doubt
welcome the BIll. The step that has



177 Oil Industry
(Dev.) Bill

been taken in creating a fund and hav-
ing a new machinery in the form of a
Board is no doubt g very right step
at the right time. The oil industry,
in its development, has to fight both
at the international level and at the
national level. At the international
level, for the last 2 years, we were
struggling not only on the question
of price but also on the question of
availability. Fortunately, with the
efforts of our Petroleum Ministry
and the Minister in particular—to
whom I pay my compliments—we
have been able to get into Govern-
ment to Government level agree-
ments Within 18 months, we had
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three or four international agree-
ments with the Middle East countries
and the question of availability is
resolved to a large extent Not only
here but even in the Middle East
countries, we have -entered into
agreements for offshore exploration. .

MR CHAIRMAN: He may continue
nn the next day

18 hrs

The Lok Sabha then adjourned
till Eleven of the Clock on Turesday,
September 3, 1974/Bhadra 1896
(Saka)



